IN THE CENTRAL ARDMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERAB AD

OoA.N9.1451/93 Date of Order: 1,12,93
BETWEEN :
Y .Komaraiah .. Applicant

AND '

1, The Director of Postal Sexrvices,
Hyderabad City, Region,
Hyderabad,

2, Senjor Supdt, of Post Offices,
Hyderabad South East Division,

Hyderabad, .« Respondents,
-‘ Counsel for the Applicant .o Mr,S_.Ramakrishna Rao
- A -1 far the Ressondents .o Mr.N-R-DEVIaJ' |
CORAM ;

HON'BLE Mr,JUSTICE V,NEELADRI RAC ; VICE<CHAIRMAN
HON'BLE Mr,R,RANGARAJAN : MEMBER (ADMN,)
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0A.1451/93

Judgement

( As per Hon. Mr. Justice V. Neeladri Rao, Vice Chairman )
!

Heard Sri S, Rama Krishna Rao, learned counsel for
the applicant and Sri N.R. Devaraj, learned counsel for the
respondents, |
2. The applicant is working as Postal Assistant in Amberpet
Post Office, Hyderabad. Charge memo dated 15-6-1993 was
issued to the applicant for'xﬂnﬁuxxing minor penalty after
candyeting proceedings under Rule 16 of CCS(CCA) Rules,ﬁfter
consideration of the explanation‘of the applicant, the
impugned order dated 29-10-93 was passed whereby an amount
of ®.4956/~ was ordered to be recovered from the applicant
at the rate of Bs,413/- p.m. The applicant preferred an
appéal on 15-11-1993 against the said order before R-1.
3. This OA was filed praying for suspension of the order
dated 29-10-93 whereby an amount at the rate of 5,413/~ p.m,
for 12 instalments was ordered to be recovered, Pending
disposal of the appeal by R-1. The Appeliate Authority —._

R-1 has no power to suspend the order challenged before

him, pending disposal of the appeal. Thus, there is no

alternative remedy in regard to the relief claimed herein.
While it is contended for the applicant that he never worked
in the SB Counter in this Post Office during the'lrelevant

period, it is stated for the re5pondmnts that the appllcat.bﬁ
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worked<}n the relevant period. The imputatlongénclosed to
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misappropriated a large amount while: operating at the

5B Counter and other counters at Amberpet Post Office, evén
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after she was transferred from there and the discipllnary

action was initiated against the appllcant also by alleging
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that he allowed Smt. Rajeswari to operate at the SB Counter

and other counters even after she was transferred from

this post Office. Anvhow, it is a matter for consideration

4. we feel that after hearing both the sidesczit is a fit
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case where OEéEi;tﬂziﬁQﬁiIeL?S per proceedings dated

29-10-1993 is suspended pending disposal of the appeal filed
I,-\ ¢

by the applicant against the said order by R=1l.

5. The OA 1is orderéd accordingly at the a@imission stage.

No costs, ‘\
¢R. Rangarajan) (V. Neeladri Rao)
Member (Admn) _ Vice-Chairman

Dated ::Defember 1, 93 t
: Dictated in the Open Court '

Dapu Registrariiud
sk puty g

Copy to:=

Tha Director of Postal Services, Hyderabad City, Region,

 Senior Superintendent of Post OPfices, Hyderabad South
castern Division, Hyderabad. _ |
copy to Sri. S.Ramakrishna Rao, advocate, CAT, Hyd.

cogy to Sri. N.R.Devaraj, 5r. CGSC, CAT, Hyd.
. copy to Library, CAT, Hyd.

spare copy.
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IN THE CEATPAL ALDMINISTRATIVE TRIBUNAL
ERABAD RBENCH 3 HYLERARAL -
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